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THE DEPUTY CHAIRMAN:
Jage-kip, please sit down. Let mo
handicit @ fmtesruptions), You ploase
keep quis

IT yoi ol that in your opinion
whe* neing said on the floor
of is. - by the Home Minister i~
not covrect. you are free to move &
privilege motion. But, I cannot allow
another discussion on it, That is a
different matter because the matter
was alread:  raised. I have been
showrn a . »er where Chairman Sahib
has rejected it. He said that once the
matter was raised on Friday, it can-
nofbe raised again on thefloor of the
House,So, it you feel that there is
any discrepancy, You move privilege
motion and fet the Chairman decide
about it. Dkay. Now, I have to cafl
Mr, Or  Biplab Dasgupta.

RE:SETTELEMENTOF
MASJID ISSUE

DIt 3IPLABDASGUPTA (West
Bengal): Madam, I am raising the
issue o Babri Magjid., Lust week,
the How: Minister told us thatin  the
light of tis2 decision of  the Supreme
Court, iz are now  {wo options
availablc, The first option is to go
for negotiations and the second Eopti-
on is to take advantage of Article 138
of the Constitution and refer all the
cases which are now pendwng in vari-
ous courts in U. P. to the Supreme
Coust, M- feeling is this that  these
two options are not mutually exclusive.
It is pocsile to continue discussions
andnepodtations, whatever is possible;
at the o= time, also refer this  issue
10 the Susieme Court  for settiement.

BABRI
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/And if that is done. then. J would expect
different political parties te take a position that
whatever decision comes out of the  Supreme
Court would be respected by al! the political
parties. If that is not done. then there is no
way that this very important issue can be
resolved. What I find worrying is this, while
the Home Minister made such a categorical
statement, all the preparations are being made
for setting up a  trust for the construction of a
Ram Temple by the Government. On this,
the, Godmen have been divided into twe
factions —one is the BJP—Ied govern -men ts
and the others are the Congress -led Godmen. All
kinds of parleys arc going on and with the Prime
Ministe touching the feet of "Gurus" and al'
that is completely tarnishing thei secular
image of our country. My point is this, if the
Government is really interested in resolving the
issue-then this a is not the way that it should
be done. Certainly, the matter Court should be
referred to the Supreme and let the Supreme
Court take a position on this and we should not
pollu te the atmosphere of the country by
involving, all kinds of Godmen and dividing
them into groups got into and intrigues and
all that. I would also like to make a point.

While the discussion is going on that,
unfortunately, the promise which was made by the
Prime Minister ois the night of 6th December that
the Babri Masjid which had been pullec down
would be reconstructed at the same site, that
promise, it seems, has been completely
forgotten. Therej is an ominous silence on the
part of the Government on the particular
pledge—the pledge was given very j
categorically and it was broadcastj over the
television. Unfortunately,| not a single word is
coming from the j Government or from any
quarter on'  this particular issue as to whatis I
going to happen at that place, whether the
Government is interested in i keeping that
pledge or not. I would ! also like to have a
categorical assur-+ ©ance from the Government
on this issu
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1 am not going to make a long speech on
this issue but, I would like to have the
reaction of the Home Minister on this.

Please don't dilly-dally on this ver" important
issue, don't try to handle it by manipulating
the Godmen. That is not the solution.
Manipulating religious feelings is never a
solution. We have seen again and again that
whenever the Congress party or the
Government went in for manipulating the
religious feelings whether in Case of
Bhinderawale or others, that always led the
country to serious trouble. \ lot of communal
violence and communal passion has been
roused. This should not be permitted. We
should handle this issue in a mature way. We
should keep the nation unified and that can be
done by put ting trusl in the Supreme Court
for resolving all these issues which are
pending in different courts now and by
bringing them all together to the  Supreme
Court for a decision on this. I would expect all
the political parties, including our friends
from the BJP, to put trust in the Supreme
Court for the resolution of this dispute. If you
are going to build two temples—one
temple and one mosque—that should be
categorically stated that oned Ram temple
would be there, but the mosque should be
where it was before. Fine, but it should not be
by way of .manipulations. But, at the same
time, af we are talking only about the Hindu
temple, it g*ives, me an  impression that
there are two BJPS in the country, one is the
formal hard BJP  sitting here and  the
other is the soft BJP sitting there.
There cannot be two BJP lines. The Home
Ministry should reject such policy.

LRAJYA SABHA ]
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SYED SIBTEY RaZz) (Utlar
Fradesh): Madam, Iamstarcingona
point of order. The high traditinns of
this Houseare so that the . ! futer-
ruptions). . ,

ste fama FAR F@@EL T TE-
fergz awr a1@ SR AR gE 7 1 g
= frar & A WuT TEED WO
fram g ) o of 9w e owE g A
(=maam) . . . N

THE DEPUTY CHAIRMAN:
He is making a point of order.

SYEDSIBTEY RAZI: 1. . my
right toraisea pointof order. “Jadam,
what I wont go submit before you is
that the high traditions of this *lonse
are such that the matter which is
pending bewore a court, is taken as a
sub judicc one. The basic decision of
the Supreme Court was that the title
must be decided. This matter ;5 pead-
13 n the Alababad High Courl. 3
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~we go on to give threats ahd counter-threats like
this in the House, 1 think the decision of the court
may be affected. This is the golden law that we
do not discuss such matters which are subjudice
because the other factors should not influence
the judges. So my submission is that we should
not "discuss a matter like this in the House when
the matter is Subjudice and for that matter, any
such issue. )n such matters the Chair takes the
decision. In the decision that has been given by
the Supreme Court many aspects of our polity
have been indicated. We should wait for the
verdict of  the High Court which is in the
process of completing. \ think, the evidences and
all that. Before tliat it  should  not be
discussed like this. Thisis my submission.

ot wazwa fasr  (fgre) ;o dew,
H qEE W% WTEE H AT § OTEAT
ST g |

ITRATET 7T W AT E I
? HEd g, RAT AT wH ;|0

ot =R fe W RE A
T T E, IWE arrea:n'vrtﬁwrr5
97 )

IIWAAM : L AGH | T AT UL
mEME I G E?,, . (W) ..,
st aguma fas . SAw onEz
HqTH AT A TF AT FgAT § |

yraamfy : ¢ET qre ardT 3
T AT AT 41 ¥ 997 W4 2

R agome fas c afsa s
@A F Aw A WA aRker
L4

Feawale © A9 Afewe B
WX ... (mam).., Uw fe,
Let me settle one thing: thea I will
let you know. Please sit down . He
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has raised a point of order and I will settle it.
If you want to raise another one, you are
welcome. You cannot have a new pratha in
this House. The Chair is authorised to give a
clearance' The members are also getting up
and giving clarifications. Then you can come
here.

The Hon'ble Chairman has permitted this Special
Mention in this House In the light of whatever
you have said, 1 would say that any matter
which is pending before any court, which is
subjudice, we do not take ap in this House. As the
Chairman Sahab has given permission to Dr.
Biplab Dasgupta—I can read out the topic
which says "Settlement of the Babri Masjid
Issue"—we should limit our-seleves only to that
topic. We should not go into the details of it.
To talk about a settlement of any problem is
permitted but let us not go into details which
may bs bringing us into difficulties when the
matter is pending in the court. I tell this to you
and to anyone else who wants to speak o/l
that. So you speak on that subjeci.

i faeawd Agn (1A
TR, YT AR ATET

.- ]

squEmfy ;. T@isw TR AW

mET qur § 7

ot FermarE dgay: A3, WA
7 AOHEAT N FTE-HIAT BT G
gt feass 7 &0 &Y fae ST mae
T O G FLATHT | (nge)

because there are several Zero Hours. So many
points are raised, ahd then cross-discussions,
this  discussion, that discussion and
association, this can be in one line. You have
to decide about it. I do not want to give any
suggestion about it. But other Members who
want to raise their issues, they are not able to
get time. They go on discussing the same
issue and no fresh issue is also coming up,
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THE DEPUTY CHAIRMAN:

Agreed. Mr. Mehta, lagree with you 100
per cent (hat those who gave a Special
Mention or a Zero Hour mention, we should
limit to those persons, those names, and
others should not associate or dissociate. I
am against it right from the beginning
because then all the other subjects which the
Chairman has cleared for other people get
delayed. Only one subject keeps on
repeating, whether it is today's or any other
days's subject. We have seen it in the past. [
would be happy if you take up this matter
with  the Chairman also and strengthen
my hands also from your co-operation. Let
only those people who have asked for
permission speak. Tf others want to ask, let
them give another fresh notice and take
the permission.

THE DEPUTY CHAIRMAN
Whatever has been cleared by the

TURY GLFTRAT S, FI9FT AIT 181,
ﬂ'ElERTI' FRWRE?!

Ste fawa gwee wegial © § 91 faqe
g w7 WOF ) GANNIT HERE,
ad, 9aq twa'rr TRUT T AT §
% T it aEd wieag o= w‘m
frar g, ey ulesy Tiet o T
F1% wiewg g Y, agt ez Afyvany

SYED SIBTEY RAZI: What is this?

avo fta Tk Aeglar ¢ T
FE TV SOHS o oY T8 91T e
w8 g & ¥ g afere ¥ ke
gfr agiwe so G/t & F9Ts T 9@y
LR

THE DEPUTY CHAIRMAN :
Please, one minute.

fto faem gare AT
TR AL 9E Wi, agwfm‘aa‘rwﬁ\'% ?
qET TATHIT w'ra@w%‘r g wftsig gy
wwdY &7 g g AT 8, qfaw
Wy gt #, ag afew® & Tt & ?
Efe T SeawelT wgEn .

Chairman, the Member spoke.
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W, famg TaE a@ar T
afrara AT %

THE DEPUTY CHAIRMAN: Just one
minute. There is a technical thing. You
raise the matter with the Chairman why he
permitted it because, if he permits it in the
House, I will not stop it. So, what he raised
was written on my paper and with the
permission of* the Chairman. Now; why he
raised this is not my decision it is the
Chairman's decision. So, you don't go into
those technicalities. You please say that you
are not agreeing with him and sit down so
that I can ask other persons.

Wro fawa FAR AEET - TTAI-
ofy @ewRT, & wgt Fgat sgar £ &
I9F $HT ¥ (R0 ST TEAE FvAE
oF Y ag & fE g ar & giadis §93
gt AT F+m F1 S TEF A R
M FE THY IR T LAY
#iqT By fRarSw fFE IEF FwC
gEuadEr g § % #vw ey ¥
AT TAE GIAT Al HAT TAEL F,
dugmare ¥ we F v mw wm
AT w4 41, qiwATHE 7 g7 FA
TAEAT T AR FITT A&7 T -

% g7 afgx gar fgon w0 Sl
U ATy E, FE DR AT AR
AR

THE DEPUTY CHAIRMAN :
Now, I have two more names-Shri
Janeshwar Misra and Shri Chaturanan
Mishra. Please confine yourselves to
whatever is permitted. Do not go beyond
that.

AN HON. MEMBER : Madam, this
side aUo.

THE DEPUTY CHAIRMAN : I
hope, in future we will stick to one person.
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qrAdlr [ae Ay faerd T A 99T
IoHr 2, & T Q7 qwF § | vad
uw fas zaar € sitgar g % ag wmar
1= FVE T A RAT AT, &L THIAC,
R ag faifeg ave & #g7 q&r ¥
wedt daard, us zyew fafer gud
T AT T AZ TR A ALAZH A
Ffau [aET AT | FEG T FAR
fag wedar ot 7 wgr, 9 AT aga
d@t g ar-sqfe &, zafas Imer
TFRd s FLIAT TR

faqa A0 (o0 fowese ) ¢
7g ag-wgfea ad & |

st FFTAA Ty W 31 3
@ T AW B, S gArdy o 17 gA
AT ArAEITAAAE FAAITL,
3Ia§ 2 {5 agr 9T 98 w47 FHasr g
FTIT AIC AT 9ZT & ¥ TAF L
(zazaw=)

ot sire faws I AFAY ¢ A
FAT Fard { 38 740 F1 1

ot agrAA s ;@ v wmd
Fgr A0 ar ! zafgq @ fgear @
I9H, TFRIsd wI AT )
g qftqq wegfady ¥ dtagd o
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TTFIT A, WA ALY (e )

ot wame fea efafadfady «
TaH HE TART AT ME § FHAT UAI FE
@ & | gt S AR T wraIws
g i a1y a@T ¥ gatsT-Anaan
¥ AFE AT T AT T | [T TF
grza wr ¥ § f grdwid Wawas
frqregrar =rfge | 99 a9q gar et
YA A7 HIT AT, | FE AAF A(HT 6
fegax w1 {7 o | w0 @ B aga
SeeR FIUT FAC G A 7 AT §H
ot ¢ FraaT Ty ar, a7 it g fear
A AfET ¢ A A AT &7 w0 AT
we g AR Iz A & I wa g wrAar
HZrAT ¥ It § & (swawm)

o AT WA (I 3
qg AT /- § (auwr)
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off AT fy ¢ XA AT
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. .. (=) TTGH SR & A
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1% wId 81 @A 5!'1‘55“ AT F
fag aga wowd T@d g (wanw)

THE DEPUTY CHAIRMAN:

Shri  Vayalar Ravi.  (Interruptions) Shri

Ravi, Please.
SHRI VAYALAR RAVI (Kerala):

Madam Deputy Chairman ...(Intcr-ruptions).

THE DEPUTY CHAIRMAN:
Order in the House, please.

SHRI VAYALAR RAVI: Madan?
December, 6,1992, was a black day in the
history of the country. The society the
Indian society, was divided on communal
lines because of this heinous thing which
happened on December 6, 1992, in
Ayodhya. However, I do not want to go into
the details of it here again. Today, the
question is one of assuaging the feelings of

those who had been hurt by the demolition of
this Mosque. There is no healing touch so far.
I want this Parliament and the country to pro-
vide this healing touch to these people to the
minorities. Now, some people are expressing
their anxiety about the construction of the
Temple. But I would say that the Mosque
should be constructed first. The Mosque,
should be constructed at the same place where
the Babri Mosque had existed earlier. We
should bring about status quo ante. The
Supreme Court is ' and it has taken shelter

under article 143 of the
Constitution..(Interruptions).

SOME HON. MEMBERS : "
Madam, he cannot use su:h words

...(Interruptions)....

SHRI VAYALAR RAVI: Yes,
what is rongf

(Interruptions).. .No, I have the right to
speak*.

SHRI G. G. SWELL (Meghalaya):
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN r
What is your point of order?

SHRI G. G; SWELL: Madam, can we
use this House to cast aspersions on tlie
Supreme Court ? The hon. Member was
saying that the Supreme Court was*

These are his words. I demand that
cither he should withdraw those words or
you should expunge them.

THE DEPUTY CHAIRMANr

I have announced when was replying to
Syed Sibtey Razi's point of order that we
have respect for the Court. There is
reciprocal respect between the Supreme
Court, High Courts and the Government.
That is why we never take up issues which
are sub judice. We don't discuss such issues.
I would not permit anything against the
Court. Mr Ravi, you confine yourself to tlie
subject-matter. Those words should be
removed from there cord.

SHRI G.G. SWELL: He usesd the
words.*

*Expunged as ordered by the Chair. .
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THE DEPUTY CHAIRMAN:

I have aglready removed those words
from the record. I have to repeat it.
I told them that those words should
not go onrecord. The whole problem
is that when I tell the Table people,
you cannot hear and I don’t have to
shout.. (fnrerruptions). . .

SHRI VAYALAR RAVI: I with-
draw the words...(Interruptions).. .

THE DEPUTY CHAIRMAN:;
I said it and everybody heard that
anymentionagainst the Courts which
is derogatory or even remotely disres-
pectful would never go on record,
at leastas long as Iam sitting in this
Chair, 1 can assure you this,

SHRi VAYALAR RAV]: 1
don’t have any intention 10 show
disrespect to the Supreme Courtorto
the High Courts. Irespect the Judici-
ary very much. But 1 am raising
a lnﬂv?cal question. Tt is only because
of sxli-ic 43 that the Supreme Court
re.us d lo give its oplnion, imagine
for 2 minute, Had 51 Heen  under
articic 138 (2) of the Constitution, the
Supteme Court would h v been bound
to give its opinion . (Ifrreuupuom}

I am coming i - -
agree with you. Thi.
b2 diagged on for wae  Madaan,
wirtlamsayingis that this 1.ue can-
~ 02 dragged oa for long. There
nild b2 a solution, Lven tire Supre-
iz Court agreed with this. My point
is whather our concern should be to
construct a temple or a mosque. |
strongly believe thaisome people have
demalished the mosqua. Now, it is
the duty of the nativa to construct

the wnosque  at  the same place
(faterruprion}. .. We must
have the .. .{(ircerrapilonsy... |

have already withdrawn those words.
I withdrew thote words aircady. 1
appesl to my colleagues sitting  on
this side and to the General Sceretary
of the B.J.P. that diey should sec that
the Madian socicty s already divided
on corimunal lines and that the unity
of th~ nauon 15 most important, They
mus .- sme forward and helpus to co-
nstriet the mosque ar the same place.

~- -k vou.
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THE DEPUTY CHAIRMAN:
Mr. Surje
wala, you please speak on some othe:
subject. one second. Mr. Sikander
Bakht wanted to say something.
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THE MINISTER  OF HOME \ FF AIRS
(SHRI S. B. CHAVAN) Madam, this very
issue wliich was: raised two days back has
been raised today also. If the Members go
through the judgement of the Supreme Court, [
don't think that any kind of clarification will be
required from the Government side. One thing
is  absolutely clear, and that is about the
reference which has been made under Article
143. They have returned it without replying
to the question which was posed to them. If
you go through my speech on that day, the
clarification that I gave was that two options
seemed to be available. Maybe, there might be
other options also. But the Government has
not taken any decision about this thing. So
long as the Supreme Courts decision is there
that the status quo has to be maintained till
the suits are decided, that should satisfy
everybody that til] the suits are decided in a
court of law, there can be no question of
either construction of a mosque or
construction of a Mandir. Both the things
cannot be constructed at the same place. This is
absolutely clear, and it is flowing from tbe
judgement of the Supreme Court. I myself am
not doing anything. The position being what it
is, I don't think that any more confusion is called
for. I know the  sentiments of all the
sections of the House, and the position of
different political parties, but, I don't think that
it will be in the national interest to whip up
the feelings on this issue at all till  the
matter is decided by the court or we are able
to reach some kind of an understanding
through some other method.
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Re. Indictment of Shri O. P. Chautala
former chief Minister of Haryana, by
Justice Saikia Commission

SHRI S. S. SURJEWALA (Haryana):
Madam Chairperson, I want to raise an
issue which has a very important
dimension.

Madam, of late, a trend, a culture has
emerged in politics, and politics is being
criminalised. =~ The worst incident of
criminalisation of politics has been unfolded by
a commission of inquiry which was appointed
by the Government, know as Justice K. N.
Saikia Commission. It was appointed to
look into the events known as the Meham
incidents in Haryana.

Madam, on the 27th of February, 1990 two
bye-clections, one in Meham and the other in
Darbakalan in Haryana, were to be held. The
then Chief Minister, Shri Om Prakash
Chautala constested from Meham which is
in the Rohtak District. As is very well known
in the country, the election in Meham was
countermanded on account of the death of
one candidate whose name was Amir
Singh. The Saikia Commission's charges
were that Mr. Om Prakash Chautala himself
engineered, conspired and caused the death
of that candidate to countermeand the
election, because his defeat was looming large
before him. The Commission of Inquiry,
whose report has been laid before Parliament
last week, has arrived at certain conclusions
which are very glaring. I will only briefly
mention those conclusions. They are first Mr.
Amir Singh, a well-known supporter of Mr.
Chautala, was murdered. The Commission has
said that he was a well-known person, very
close to Mr. Chautala. Another thing
which the Commission has said is that Mr.
Chautala wanted the election to be
countermanded; the death under the
mysterious circumstances of Mr. Amir Singh,
had



